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Wednesday, the 26th April, 2000/26 Vaisakha, 1922 (Saka)
The House met at eleven of the clock, Mr. Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS
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Abolition of Article 370’
t*441. SHRI BALWANT SINGH RAMOOWALIA: 1
DR.D. MASTHAN:
Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether a delegation from Akali Dal (Badal) had demanded for

T Original notice of the question was received in Hindi.
T+ The question was actually asked on the floor of the House by Shri Balwant Singh
Ramoowalia.
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abolition of Article 370 in the State of Jammu and Kashmir in view of the
incident of massacre of 35 sikhs in village Chhattisinghpura;

(b) if so, the details of the demands; and
(c) the decision taken by Government thereon?

THE MINISTER OF HOME AFFAIRS (SHRIL.K. ADVANI): (a) No formal
demand for abolition of Article 370 in the State of Jammu & Kashmlr has been
received from a delegation of Akali Dal (Badal).

{b) and (c) Questions do not arise.

SHRI BALWANT SINGH RAMOOWALIA.: Sir, though the hon. Minister
has answered that no formal demand has been made by the Akali Dal (Badal) for
abolition of Article 370, yet, it was widely published that a seven-member
delegation led by the Akali Dal (Badal) has visited the Chattisinghpura village
where this massacre took place. After coming back to Delhi, it held a Press
conference and made this demand. Sir, now three sub-questions arise. Akali Dal
had never demanded earlier the withdrawal of article 370, though the B.J.P. has
been vigorously demanding the scrapping of article 370. Sir, the Akali Dal and
the Bharatiya Janata Party are coalition partners. On top of it, the National
Conference is also a partner. Sir, since April 3 till date, there has been no
contradiction of the statement, either by the Akali Dal high command or Political
Affairs Committee. Sardar Prakash Singh Badal has also not contradicted it.
Now, I would like to know whether the Home Minister considers — in the
absence of any contradiction of the statement by the Akali Dal high command
or the President of Shiromani Akali Dal, Shri Prakash Singh Badal — that the
demand was serious.

SHRIL.K. ADVANI: Mr. Chairman, Sir, in fact, when I got this question,
tried to find out whether there has been any such demand anywhere, but I have
not been able to trace anything. Maybe, a delegation has met someone else. It
has not met me. Then, my Ministry took the trouble of speaking to the President
of the organisation itself, the Chief Minister of Punjab, Mr. Prakash Singh
Badal and asked him, "this is the question that we have received; kindly tell us:
has any such demand been made by your party?” He denied it pointedly. He
said that no such demand for the repeal of article 370 has been made by his
party. Therefore, it is that I have answered it categorically that there has been no
such demand, and as such, the subsequent questions do not arise.
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* SHRI BALWANT SINGH RAMOOWALIA: Sir, [ am thankful to the hon.
Home Minister that he tock the trouble of verifying and ascertaining the facts
in regard to this question. I have got with me The Economic Times of April 4,
wherein this news has been published rather prominently. Sir, my second
supplementary is that some knowledgeable analysts have written that the attack
on the Sikh community was because, number one, Sikhs were not co-operative
in the designs which the ISI wants to implement. Number two, Sikhs were
supportive of the composite culture. Number three, the role of Sikhs was along
with other brethren and soldiers of the Indian army in Kargil. Also, the desperation
of the ISI is that it is not able to find a single supporter now in Punjab fot its
designs. At the instance of some terrorists sitting in Pakistan, they want to
punish this community. The editorial of this newspaper says:

“The Union Home Minister, Shri L.K. Advani, has said that after
Hindus, the militants seem to be targeting Sikhs to ensure that
Sikhs migrate from the State.”

Sir in view of the analysis by some knowledgeable people, does the hon.
Home Minister think that it was a punishment to the Sikhs or it was a plan to
clense the valley of pandits and Sikhs, both?

SHRI L.K. ADVANI: Mr. Chairman, Sir, these are matters of opinion.
Analysts of all kinds may do their own analysis, and we can have that kind of a
debate or discussion also. But, so far as Government is concerned, Government
felt that this particular incident at Chattisinghpura was principally aimed at the
visit of the US President to India, conveying to him that here in the Kashmir
Valley, militants have the ability to strike anywhere at their point of choosing
and at their instance. In fact, the US President himself has made a statement a
few days back, "I feel sorry that this has happened. and I feel that it is because
of my visit to India that this has happened". This only confirm that their
assessment is the same.

MR. CHAIRMAN: Mr. Masthan not présent. Mr. Pranab Mukherjee.

SHRI PRANAB MUKHERIEE: The hon. Home Minister, while replying
to the main question, has said that though there were some newspaper reports,
formally they have not demanded scrapping of article 370. Later on,
subsequently. he has corrected that there has been no demand at all. But, I am
not going into that aspect.

Scrapping of article 370 is not on the agenda A political party is
demanding scrapping of article 370 for quite some time. It was on its agenda. It
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is the main partner, the leading coalition partner today. Admitting that there is
no room for scrappnng of article 370 on the NDA agenda, I assume that the NDA
will run as per the NDA agenda, the NDA manifesto. Still, there is a loophole.
The other day, when we were having the discussion on the Commission to
review the Constitution, the question arose: which part of the Constitution can
be reviewed by the Commission? The Government has not set any agenda
about scrapping article 370. The Commission has invited public opinion. Any
number of people can go and make representations to it. The demand for
scrapping of article 370 is very much on the agenda of the BJP. Will the
Commission be empowered to review this particular article of the Constitution?

SHRI L.K. ADVANI: Sir, so far as the Commission to review the
Constitution is concerned, ths terms of reference of the Comission have been
publicly declared. It is for the Commission itself to understand and analyse as

-to what comes within its scope and what does not come within its scope.

SHRI PRANAB MUKHERIJEE: I wanted to have this reply. Thank you.
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SHRI L. K. ADVANI: It is not a question. I have already said...
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MR CHAIRMAN: This question doesn't anse out of this.
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+Transliteratian in Persian Scripi s available in the Hindi version of the Debate.



{26 April, 2000] RAJYA SABHA
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MR. CHAIRMAN: Next question.

*442. [The Questioner (Shri Nana Deshmukh) Was absent. For answer.
vide Page 22 infra.]

*443. [The Questioner (Shrimati Basanti Sarma) was absent. For answer,
vide Page 22 infra.]



